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1. List of fresh cases has been revised but nobody is present on behalf of 

the petitioner though learned Standing Counsel for respondent Nos.1 to 3 

and Sri Rameshwar Prasad Shukla, learned counsel for respondent No.4 

are present.

2. Today when the matter is taken up, a preliminary objection has been 

raised by learned counsel for the respondents that the petitioner is a 

complainant and the present petition on behalf of the complainant is not 

maintainable.

3. Since nobody is present on behalf of the petitioner, the writ petition is 

dismissed in default.  

January 20, 2026
saqlain

Versus

Counsel for Petitioner(s) : Indra Kumar Singh
Counsel for Respondent(s) : C.S.C., Rameshwar Prasad Shukla

(Prakash Padia,J.)

Ashutosh Singh
.....Petitioner(s)

State Of U.P. And 4 Others
.....Respondent(s)
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